HOW TO FILE INFORMATION?

¢ [ndicate your complete postal address with PIN code, telephone & fax
number and email address. Mention legal name and address(es) of the
enterprise(s) alleged to have contravened the provisions of the Act.

e The information should be duly signed by the authorised person in the
form of statement of facts and should contain details of the alleged
contraventions of the Act. It should be accompanied by supporting
documents, affidavits and evidence.

e Any information or reference or responses to the Commission should
be sent to the Secretary, in person or by registered post or courier
service or facsimile transmission addressed to the Secretary or to the
authorized officer.

e The information you file with the Commission should be accompanied
by proof of having paid the fee by tendering demand draft or pay
order or banker’'s cheque, payable in favour of Competition
Commission of India (Competition Fund), New Delhi or through
Electronic Clearance Service (ECS) by direct remittance to the
Competition Commission of India (Competition Fund), Account No.
1988002100187687 with “Punjab National Bank, Bhikaji Cama Place,
New Delhi-110066.

e For complete details of the prescribed procedure for filing
information, please refer to the booklet titled “How to File
Information?” or refer the Competition Commission of India (General)
Regulations, 2009 which is also available on the Commission’s website.



